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. (a) whether the Soviet Union has . of-

fered to set up a giant size nuclear power 
'pl~nt in Iadia; 

, '(b) if 50, detail~ o.f the proposal and 
the capacity' of the proposed plant; 

(c) whether the Soviet proposal involved 
any technology transfer scheme; and 

(d) whether the propo al has been stu-
died 'and whether any decision tak n there-
Oil? 

THE PRIME MI ISTER (SHRIMA TI 
INDIRA GANDHI) (a) to (d) A Tech-
nical Team from India recently vi ited the 
Soviet Union to ascertain various techni-
cal details of the offer of assistance in set-
tipg up a nuclear pow r station in India. 
When the report of the Technical Team 
is received, the Government will examine 
the offer from various angles before taking 
a final ded. ion. 

R . & D. Facilities in Inte grated 
carc~ts ~croporcessors 

Technology etc. 

*363. SHRI HIRALAL R. PARMAR: 
Will the PRIME MINISTER be pleased to 
lay a statement showing: . 

(a) the facilities existing in India for 
research and deve10pinent in Infegrated 
Circuits, Microporcessors and L.S.I.lV.L. 
S.l. Circuits Technology; 

(b) the names and addre of research 
in titutes/Universities providing the afore-
said facilities with full details of the 
course and research being conducted by 
them; 

(c) whether there is any such Research 
and Developm nt Centre in the University 
Of Delhi also; and 

(d) if not the reasons therefor? 

THE I·RIME MINISTER (SHRlMATI 
INDIRA GANDHI): (a) to (d) The in-
formation j being collected and will be 
laid On the Table of the House. 

Treatment Meted out to undertrial in 
Tihar JaiL 

1/<364. SHRI MOHAMMAD ASRAR 
AHMAD: Will the Minister of HOME 
AFFAIRS be plea d to Jay a statement 
showing: 

(a) whether the attention of Gove.rn-
ment has been drawn to a news it m cap-
tioned "Three boys in Tihar appeal to 
Court" appearing in Indian Expres , dated 
12 February, 1983; 

(b) if so, wheth r Government have 
enquired into the allegation about torture 
and inhuman treatment meted out to thr c 
undertrial boys in Tihar Jail' 

(c) what steps are being formulated ! 
have been formulated to put a stop to thi 
inhuman behaviour in jail; 

(d) what action ba been taken again t 
the criminal and jail authorities responsi-
ble for the same; 

(e) whether any surprise visit was mad 
to this jail from time to time by person 
in authority; and 

(f) if so, how many such checks were 
conducted during rYBOi81 , 1981-82 and 
1982-831 

THE MINISTER OF ~ATE IN TI-lE 
MINISTRY OF HOME AFFAIRS (SHRI 
p. VENKATASUBBAIAH): (a) Yes, Sir. 

(b) The Additional District & essions 
Judge, Delhi, who was directed by the 
Delhi High Court on 11th Februqry, 1983 
to enquire into the al1egations visjt~ the 
R&D FacDitles in iotegrated Circuits, 

the factory in the Central Jail, Tihar on 
16th February, 1983 in connection with 
the inquiry. The details!findings in this 
regard are awaited. 

(c) to (f) Juvenile prisoners are being 
lodged sep'arately from other prisoners and 
are kept in Ward No. 2 in Central Jait . 
Tihar. This Ward has also cellular .ccom-
modation for separ~tion of the prisoners 
at night. Every effort is made by the Jail 
authorities to ensure that on no pretext 
juvenile prisoners are left alooe with the 
other category of prisoners. 




